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INSPECTION REPORT IN COMPLIANCE TO HON’BLE NATIONAL GREEN
TRIBUNAL (NGT) ORDER DATED 07.08.2024 IN ORIGINAL APPLICATION NO.
784/2024 IN THE MATTER OF DIGAMBAR PRASAD VS STATE OF
UTTARAKHAND

1. SUBJECT MATTER

Matter: Original Application no. 784/2024 titled Digambar Prasad Vs State of
Uttarakhand

Subject: Compliance report of Hon’ble NGT order dated 07.08.2024 in OA No. 784/2024
in the matter of Digambar Prasad Vs State of Uttarakhand in reference to grievance
registered in exercise of suo-moto jurisdiction on a letter petition dated 21.10.2023,
received from Digambar Prasad, a resident of Indian Drugs and Pharmaceutical Limited
(hereinafter referred as ‘IDPL’), Rishikesh.

2. HON’BLE NGT ORDER DATED 07.08.2024 IN OA NO. 784/2024

Hon’ble NGT in OA No. 784/2024 in the matter of Digambar Prasad Vs State of
Uttarakhand directed the following vide its order dated 07.08.2024 (copy of order placed

at Annexure-1):

“5. We accordingly constitute a Joint Committee comprising of District Magistrate,
Dehradun, Uttarakhand State Pollution Control Board, Central Pollution Control Board

and representative of Department of Drugs of Pharmaceuticals Government of India.

6. Central Pollution Control Board shall be the Nodal Agency for coordination and

compliance of this order.

7. The above Committee shall visit the site, collect relevant information and if finds that
disposal of antibiotics and other chemicals pharmaceuticals etc., are not in accordance
with Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 and Solid Waste Management Rules, 2016, appropriate remedial, punitive and

preventive action shall be taken in accordance with law within three months.

8. A compliance Report shall be submitted with Registrar General of this Tribunal who

may place the matter before the Bench, if finds any further order, necessary.

9. With the above direction, this Original Application is disposed of. ”
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2.1. ISSUES HIGHLIGHTED IN OA NO. 784/2024

In the petition, it is mentioned that M/s Indian Drugs and Pharmaceutical Limited (IDPL),
Rishikesh, Dehradun, Uttarakhand is lying closed since long and its rehabilitation &
resumption could not be successful despite several efforts. Currently, the plant is undergoing
a dismantling/demolition process. The petition highlights the following issues:

a. It is emitting poisonous gases having toxic effects due to chemicals and antibiotics
affecting fertility of agriculture land

b. There is presence of radioactive substances which is also injurious to the ecology; and
in totality, causing health hazards to local people.

c. The matter may be looked into by the local authorities and Statutory Regulator to
verify the status of the discharge of antibiotics and other chemicals in the course of
demolition/dismantling of the unit so far, in accordance with the environmental law.
If any violation of environmental laws in discharge of such material observed, local
authorities and Statutory Regulator would take appropriate remedial action in

accordance with law.

3. COMPLIANCE REPORT

In compliance of Hon’ble NGT order dated 07.08.2024 and to verify the factual status of the
aforementioned issues, a joint committee comprising of Shri Savin Bansal, IAS, District
Magistrate, Dehradun, Shri Jai Bharat Singh, Additional District Magistrate, Dehradun, Ms.
Smrita Parmar, Sub District Magistrate, Rishikesh, Dehradun, Shri Ashutosh Kumar,
Assistant Professor, Department of Pharmaceuticals (Department of Pharmacology &
Toxicology, National Institute of Pharmaceutical Education & Research (NIPER) S.A.S.
Nagar), Ms. Reena Satavan, Scientist ‘E’, Central Pollution Control Board (CPCB), Delhi,
Dr. R. K. Singh, Scientist ‘D’, CPCB, Delhi and Ms. Sristi, Scientific Assistant, Regional
Office-Dehradun, Uttarakhand Pollution Control Board (UKPCB) carried out inspection of
M/s Indian Drugs and Pharmaceutical Limited (IDPL), Rishikesh, Dehradun, Uttarakhand on

surprise basis on 12" December, 2024. The joint committee carried out following activities:

a. Interaction with the complainant, Mr. Rachpal Singh, in the matter of O.A. No. 784/2024;
b. Site visit of M/s IDPL, Rishikesh (Uttarakhand);

v Assessment of groundwater quality by collecting sample from borewell;

v Collection of sample from Sewage Treatment Plant (STP) for compliance verification

c. Visit to fire incident site as per interaction with the complainant
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d. Collection of information about disposal of antibiotics & other chemicals
pharmaceuticals and verification in accordance with the Biomedical Waste Management
Rules, 2016 and the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016; and

3.1. INTERACTION WITH THE COMPLAINANT IN OA NO. 784/2024

The joint committee visited IDPL, Rishikesh on December 12, 2024 and interacted with the
complainant, Mr. Rachpal Singh, a resident of IDPL colony, Rishikesh. Other than
complainant, few other residents of IDPL colony were also present at the time of visit. During
the interaction, the complainant provided the following information:

a. Hazardous waste was stored within the Unit’s premises (geographical coordinates-
30.069452, 78.256144) and a fire incident occurred at this storage site on June 18, 2024.

b. The complainant highlighted the potential impact of emissions from IDPL, Rishikesh
on the fertility of nearby agricultural land. He attributed this to the release of toxic gases,
chemicals, and antibiotics. However, no specific details or evidence regarding the
agricultural land affected near the IDPL plant were provided.

c. When asked about the alleged radioactive effects mentioned in the complaint, Mr.
Rachpal Singh emphasized that some medicines might have radioactive effects, which
could pose health risks to local residents and negatively impact the surrounding
ecology. In response, the unit representative clarified that since 1996, the plant had
functioned solely as a formulation unit, which ceased operations in 2019. They further
explained that formulation processes do not involve any activity which may cause

radioactive pollution in any way.

To address the concerns raised by the complainant and to assess the potential environmental
and health hazards associated with the disposal of biomedical waste (i.e., antibiotics & other
chemicals pharmaceuticals) by IDPL, Rishikesh, the joint committee conducted the site visit,
ground water sample collection from the borewell for assessment of groundwater quality & to
assess the extent of sub-surface groundwater contamination (if any), sample collection from
Sewage Treatment Plant (STP) for compliance verification and also carried out visit of the site
where fire incident happened on 18.06.2024. Details about the same are placed in the relevant

sections.
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The map showing IDPL township in Rishikesh along with locations of fire incident site (located
inside of the Unit’s premises), STP and borewell are shown in Map 1.

Location
@ Bora.well
(%) Firo incident site &

@® str

Fire incident site

Map 1 IDPL township in Rishikesh along with locations of fire incident site, STP and borewell

3.2. DETAILS OF SITE VISIT

a. No ongoing manufacturing operations were observed during the visit and as per the
information received from the unit representative, the production activities were
completely shut down since October, 2019.

b. The unit representative submitted the following information regarding the IDPL
Rishikesh i.e., comprehensive chronology of events from 1997 to 2024 (copy placed at
Annexure-11)

OPERATIONAL HISTORY AND CLOSURE OF PLANT:

i The Active Pharmaceutical Ingredient (API) plant was closed in 1996 (Figure 1).
Since then, only the formulation plant was operational. The formulation
manufacturing facilities produced approximately 50 formulations of across a wide
therapeutic range under Schedule-M parameters. Two out of four sections (general
tablet section & non-beta lactum section) were revived with WHO-GMP

compliance, and production continued until 2019.
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The Union Cabinet declared the company closed on December 28, 2016, and
production at the formulation plant stopped in October 2019. Last batch was packed
in August, 2019 and dispatched to Ministry of Health and Family Welfare in
October, 2019.

POST-CLOSURE DEVELOPMENTS:

Following the plant's closure, a letter was issued by the Joint Secretary, Department
of Pharmaceuticals, Ministry of Chemicals and Fertilizers, Government of India,
to the Secretary (Tourism), Government of Uttarakhand, regarding the transfer of
IDPL Rishikesh land to the Uttarakhand Government. In subsequent meetings, it

was decided that the land would be transferred on an “as-is-where-is” basis.

The lease period for the IDPL land expired on November 28, 2021. The Forest
Department of Uttarakhand sealed the plant, fire station, and guest house on
September 1, 2023, and took possession of these premises. Other facilities,
including the administration block, water intake plant, water purification plant
(WPP), and biological treatment plant (BTP), were sealed on September 22, 2023.
Electricity supply (from Sub Station DS-11) to the plant and township was also
disconnected by Uttarakhand Power Corporation Limited (UPCL).

The Hon’ble High Court of Uttarakhand, Nainital issued orders on September 29,
2023, to ensure basic amenities such as electricity, water, and sewage treatment.
Facilities providing these amenities were reopened temporarily by the Forest
Department for compliance. On March 19, 2024, the administration block was
reopened to facilitate the transfer of records to IDPL, Gurugram. The possession

of the block was retaken by the Forest Department on May 11, 2024.

A major fire broke out within the plant premises on June 18, 2024, and was

extinguished by forest personnel.

STATUTORY REQUIREMENTS

Previous Consolidated Consent under the Water (Prevention & Control of
Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016 was valid up to 31.03.2023. Copy of CCA is placed at

Annexure-l111.
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v Consolidated Consent under the Water (Prevention & Control of Pollution)
Act, 1974 was valid for manufacturing of Capsules-50 Million nos./Month
& Tablets-80 Million Nos./month and for discharge of 0.8 KLD of treated
industrial effluent and 4000 KLD of treated sewage.

v Consolidated Consent under the Air (Prevention & Control of Pollution)
Act, 1981 was valid for stack attached to a D.G. set of 380 KV A capacity.

v Authorization under Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016 was granted for generation,
collection and storage of hazardous waste within factory premises for
following category of wastes:

Sr. No. | Category (Schedule-1 | Quantity of waste | Mode of
/Schedule-11) for which | Disposal
authorization
issued (MTA)
1. Schedule I — 28.4 (Off | 0.300 Recyclable
Specifications
Products)
2. Schedule I —28.5 (Date | 0.500 Recyclable
Expired products)
3. Schedule I -35.3 (ETP | 2.00 Secure
sludge) Landfill
4. Schedule I — 5.1 (Used | 7.2 Recyclable
oil)
Documents related to biomedical waste (i.e., expired

tablets/capsules/injections/syrups/creams/pouches) transportation and final disposal
were provided. The last stock of raw materials is sealed inside the central store and now

under the Forest Department’s possession.

ASSESSMENT OF GROUNDWATER QUALITY

As informed during visit, the IDPL township is comprises of 2,700 residential quarters
and currently approximately 1,200 families are residing there.

For fresh water requirement of IDPL township, the unit has one operational borewell
(geographical coordinates-30.086286, 78.266865) which is located at @0.5 km away
from the plant. The fresh/ground water abstracted from the borewell is first stored in a
tank with a capacity of 150,000 litres and supplied to the township through an

underground pipeline system.
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As per information received from the unit representative of IDPL, Rishikesh, this
borewell was commissioned in 1960s and at that time such licensing/compliance was
not required. Hence, they do not have any information regarding the same (i.e., valid
NOC from CGWA/SGWA).

A groundwater sample was collected and submitted at the CPCB laboratory for analysis
of the groundwater quality and assess the extent of sub-surface groundwater

contamination, if any. The laboratory analysis results are tabulated below:

S. no. | Parameter Value Drinking Water-Specification
IS 10500:2012 (Permissible
limit)

1. pH 7 6.5-8.5

2. Colour (Hazen) BDL 15

3. COD (mg/L) BDL -

4. Total alkalinity (mg/L) | 121 600

5. Total hardness (mg/L) | 109 600

6. TDS (mg/L) 218 2000

7. NOs-N (mg/L) 0.98 45

8. Fluoride (mg/L) 0.21 1.5

9. Chloride (mg/L) 8 1000

10. Sulphate (mg/L) 28 400

As per the analysis result of sample collected from the borewell, it is meeting the
drinking water standards (IS 10500:2012).

SEWAGE TREATMENT PLANT

The plant had a Biological Treatment Plant (BTP) with treatment capacity of 14000
m/day i.e., 14 MLD for treatment of sewage as well as industrial effluent generating
from the manufacturing operations.

As informed, after shut down of manufacturing process in 2019, this BTP was
repurposed as a Sewage Treatment Plant (STP) to treat sewage generated from the
residential quarters (Figure 3).

As reported by Unit’s representative, presently, there are approximately 1200 families
living in the IDPL township, Rishikesh. The estimated sewage generation is
approximately 0.39 MLD.

STP was visited by the joint committee and following observations were made:
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i STPis based on Activated Sludge Process and its treatment scheme involves: Inlet
— Screens — Sand Trap — Primary Settling Tank — Aeration Tank —
Secondary Settling Tank — Chlorine Contact Tank — Outlet.

ii  On the day of visit, the STP was found non-operational due to electricity
disconnection. At inlet channel of STP, no waste water flow was observed.
Stagnant wastewater was observed in the treatment units of the STP, hence to
verify the characteristics of the wastewater stored in the STP, a sample was
collected from chlorine contact tank and submitted to the CPCB laboratory for
analysis.

iii  Logbook data of STP was provided from 19.08.2024 to 23.11.2024 and as
informed by the STP operator during visit, the electricity supply to the STP was
disconnected by the electricity department since then i.e., last week of November,
2024. As per the logbook data submitted, the sewage received at the STP was
approximately 1 MLD.

iv_ As informed, treated sewage of STP is discharged into IDPL drain, however on
the day of visit the final outlet channel of STP was found dry and no flow of
treated sewage/no discharge into the recipient water body/drain was observed.

v The laboratory analysis results of sample collected from chlorine contact tank are

tabulated below:

Sr. | Parameter Value
No.

1. |pH 8.8
2. Color (Hazen) BDL
3. | coD (mgll) 90
4. | BOD (mg/l) 16
5. | TSS (mg/l) 37
6. NO2-N (mg/l) BDL
7. NOs-N (mg/l) 2.46
8. SO? (mg/l) 2
9. Total Phosphorus (mg/l) 1.09

As per the analysis result of sample collected from chlorine contact tank of STP, the values are
showing BOD-16 mg/l and COD-90 mg/l, which is not indicating typical sewage

characteristics, thus it can be concluded that the sewage generated from the IDPL township is
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not being treated in STP. Therefore, the possibility of discharge of untreated sewage into the

recipient water body cannot be ruled out.

3.2. VISIT TO THE FIRE INCIDENT SITE AS PER INTERACTION WITH THE

COMPLAINANT

As per the information received from the complainant during interaction, a fire incident
was happened on 18.06.2024 at biomedical waste storage site, located within the plant
premises (geographical coordinates-30.069452, 78.256144). The joint committee
visited this site where the fire incident occurred (Figure 2).

It was observed that approximately 25-30 kg of ash, 20-25 kg of half burnt empty
medicine strip/rolls and significant number of empty medical vials scattered on
approximately 70-80 sqg. meter of area. It was informed by the unit representative that,
only empty medicine strips/rolls and some empty medical vials were stored at that site
and due to temperature variations, the fire incident happened on 18.06.2024.

During visit, sample of empty medicine strip (01 no.) was collected and submitted to
laboratory at National Institute of Pharmaceutical Education & Research (NIPER)
S.A.S. Nagar, Mohali (Punjab) for analysis of Active Pharmaceutical Ingredient (API).
These collected medicine strips during the visit were labelled as i. MALA-D and ii.
Losartan (25mg). LC-ESI QTOF Mass Spectroscopy was used for analysis of the
presence of peaks corresponding to losartan, levonorgestrel, or ethinyl estradiol
components in the samples prepared from these specimens. As per the analysis results,
there were no APIs present in the collected strips. (Detailed analysis report is placed at

Annexure-1V).

3.3. DISPOSAL OF ANTIBIOTICS & OTHER CHEMICALS PHARMACEUTICALS

The joint committee visited the Unit’s premise to assess, if the disposal of hazardous
waste/biomedical waste is in accordance with the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Biomedical Waste

Management Rules, 2016 or not. During visit, following were observed:
a. A significant quantity of packaging material was stored inside a building within the
Unit’s premises (Figure 4).
b. The warehouse and stores were sealed and as informed by IDPL representatives were

used to house the formulations/raw materials when IDPL was operational.
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c. The medicine storage area and packing & filling points were found in closed

d.

condition (Figure 5).
The unit has submitted a letter dated 05.04.2024, for confirmation of transfer of
approximately 70 MT of expired medicines/drugs from IDPL, Rishikesh plant to
IDPL, Gurgaon plant for its final disposal in accordance to the Biomedical Waste
Management Rules, 2016. Copy of letter placed at Annexure-V.

v" For Collection, Transport, Treatment and Disposal of approximately 70 MT of

expired medicines/drugs, the unit awarded the work to M/s Synergy Waste
Management (P) Ltd., Hisar, Haryana (a waste management company) vide
their letter dated 19.09.2024. Copy of award of work submitted by the unit,
placed at Annexure-VI.

M/s Synergy Waste Management (P) Ltd., Hisar, Haryana is an
occupier/operator of a facility located at Plot No. 168, Sector-27-28, HUDA
Industrial Area, Hisar and has obtained valid authorization under the Bio
medical waste management Rules, 2016 from Haryana State Pollution Control
Board (HSPCB), which is valid from 01.04.2021 to 30.09.2025. Copy of valid
authorization under the Biomedical Waste Management Rules, 2016 is placed
at Annexure-VI1I.

M/s Synergy Waste Management (P) Ltd., Hisar, Haryana provided disposal
certificate i.e., approximately 70 MT of expired medicines/drugs received from
M/s IDPL (in Oct-2024 & Nov-2024) was incinerated/autoclaved/shredded and
disposed off during Oct-2024 & Nov-2024, in accordance with the Bio medical
waste management Rules, 2016. Copy of the provided disposal certificates is

placed at Annexure-VIII.

In view of the documents submitted by the unit, disposal of biomedical waste i.e.,
approximately 70 MT of expired medicines/drugs, found in accordance with the Biomedical
Waste Management Rules, 2016.

4. CONCLUSIONS

a. Manufacturing activities at IDPL, Rishikesh, ceased in 2019. The plant is not engaged

in any production activity since 2019 and its premises including various facilities, have

been taken over by the Forest Department, Uttarakhand.
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b. Packaging material i.e., empty medicine strips & vials were observed to be stored
within the premises and a fire incident on 18.06.2024 led to burning of empty medicine
strips and medical vials. Laboratory analysis results of collected samples indicated no
detectable Active Pharmaceutical Ingredients (APISs).

c. The complainant’s concerns about radioactive substances were assessed. As the plant’s
operations since 1996 were limited to formulation activities, which do not involve

radioactive materials, no evidence of radioactive pollution was found.

d. IDPL Rishikesh has safely disposed off approximately 70 MT of expired
medicines/drugs through M/s Synergy Waste Management (P) Ltd., Hisar, Haryana
during Oct-2024 & Nov-2024, as per the Biomedical Waste Management Rules, 2016.

e. Groundwater quality meets the drinking water standards (IS 10500:2012).

f. No direct discharge of sewage into the River Ganga was observed during the visit,
however the non-functional STP possess potential risks of untreated sewage discharge.
Hence, the unit shall ensure discharge of sewage generating from the IDPL township
after treating it through STP.

5. RECOMMENDATIONS
Based on the visit, the committee made the following recommendations:

a. Regular Operation and Maintenance of STP: The IDPL/Forest Department must
ensure the regular operation and maintenance of the STP (previously used as BTP) so
that no untreated/partially treated sewage is discharged into River Ganga under any
circumstances. UKPCB shall ensure regular operation and maintenance of the STP.

b. Disposal of Ash from Fire Incident Site: The ash as well as half burnt empty medicine
strip/rolls & empty medical vials observed at the site of the fire incident, located within
the premises must be disposed of in accordance with the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Biomedical Waste
Management Rules, 2016, under supervision of UKPCB.

c. Management of Stored Packaging Waste: All stored packaging waste should be
disposed of following the Solid Waste Management Rules, 2016, as well as the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 under supervision of UKPCB.

d. Handling of Stored Raw Materials and Products: UKPCB shall verify storage of

raw material or product inside the plant. If UKPCB find any raw material or product
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storage in the plant, then it must be managed and disposed off in accordance with the
Biomedical Waste Management Rules, 2016 and the Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016, under supervision of
UKPCB.
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FIGURES:

Figure 1: Non-operational Active Pharmaceutical Ingredient (API) plant

Figure 2: Photographs of site located inside of the factory premises, where fire
incident happened on June 18, 2024 (Latitude: 30.069452, Longitude: 78.256144)
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Figure 3: Photographs of non-functional STP located inside premises of IDPL,
Rishikesh
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Figure 4: Stored packaging material in a building

Rishikesh, Uttarakhand, India
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During visit, following representatives were present from the respective departments:

S. no. | Name and designation
of committee member

Organization

Signature

1. Shri Jai Bharat Singh,
Additional District
Magistrate, Dehradun

District Administration, Dehradun

ol

2. Ms. Smrita Parmar,
Sub District
Magistrate, Rishikesh,
Dehradun

District Administration, Dehradun

3. Shri Ashutosh Kumar,
Assistant Professor,

Department  of  Pharmaceuticals
(Department  of Pharmacology &
Toxicology, National Institute of
Pharmaceutical Education &
Research (NIPER) S.A.S. Nagar)

4. Ms. Reena Satavan,
Additional Director &
Scientist ‘E’

Central Pollution Control Board

Central Pollution Control Board

5. Dr. R. K. Singh,
Scientist ‘D’

6. Ms. Srishti, Scientific
Assistant

Regional Office-Dehradun,
Uttarakhand Pollution Control Board
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Item No.0O4 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.784 /2024
Digambar Prasad Applicant
Versus

State of Uttarakhand Respondent

Date of hearing: 07.08.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant(s): Mr. Rachhpal Singh Saini, Applicant in Person (through VC)
ORDER
1. This Original Application (hereinafter referred to as ‘OA’) under

Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter
referred to as ‘NGT Act, 2010’) has been registered in exercise of suo-
moto jurisdiction on a letter petition dated 21.10.2023, received from
Digambar Prasad, a resident of Indian Drugs and Pharmaceutical

Limited (hereinafter referred to as ‘IDPL’), Rishikesh.

2. Complainant has said that IDPL is lying closed since long and its
rehabilitation and resumption could not be successful despite several
efforts. Now the plant is under dismantling/demolition process. It is
emitting poisonous gases having toxic effects due to chemicals and

antibiotics affecting fertility of agriculture land; there is presence of

Annexure-|
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radioactivesubstances which is also injurious to the ecology; and in

totality, causing health hazards to local people.

3. Ex-facie, we find that the complainant is basically aggrieved due to

continuous closer of IDPL and failure in its resumption/rehabilitation.

4. So far as the discharge of antibiotics and other chemicals in the
course of demolition/dismantling of the unit is concerned, in our view,
the matter can be looked into by the local authorities and Statutory
Regulator and if they find any violation of environmental laws in
discharge of such material, would take appropriate remedial action in

accordance with law.

S. We accordingly constitute a Joint Committee comprising District
Magistrate, Dehradun, Uttarakhand State Pollution Control Board,
Central Pollution Control Board and representative of Department of

Drugs of Pharmaceuticals Government of India.

6. Central Pollution Control Board shall be the Nodal Agency for co-

ordination and compliance of this order.

7. The above Committee shall visit the site, collect relevant
informations and if finds that disposal of antibiotics and other chemicals
pharmaceuticals etc., are not in accordance with Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and
Solid Waste Management Rules, 2016, appropriate remedial, punitive
and preventive action shall be taken in accordance with law within three

months.

8. A compliance Report shall be submitted with Registrar General of
this Tribunal who may place the matter before the Bench, if finds any

further order, necessary.
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9. With the above direction, this Original Application is disposed of.

Sudhir Agarwal, JM

Dr.Afroz Ahmad, EM
August 07, 2024
Original Application No.784 /2024
M
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Chronology of IDPL, Rishikesh

Brief History of IDPL Rishikesh: IDPL Rishikesh Plant is located in Haridwar-Shri Badrinath Highway on the
periphery of Rishikesh in Uttarakhand state in the serenity of mountainous landscape on the bank of Holy
river Ganga. IDPL Rishikesh comprising Plant and township is spread over a vast 833.878 Acres of land and
is well connected with road, railway and air. The scenario offers greenry, climes and non-polluted air. The
plant was commissioned in 1967 and had largest antibiotics, fermentation facility with 44 Nos. of fermenters
of 50 m cubic meter capacity for penicillin-G, tetracycline, oxytetracycline and streptomycin etc. and their
production facilities.

After stoppage of bulk drug production in 1996, only formulation manufacturing facilities were in operation
from 2006 and nearly 50 formulations were producing.

1996-
2003-
2006-

2016-
2019-
2020-

Bulk production of APls was stopped.
Maas VRS in the organization & approx. 1825 employees were relived under the scheme.

Formulation manufacturing facilities were started and about 50 Nos. formulations of wide therepeutic
range were produced with Schedule-M parameters. Two out four section with general tablet section
& non-beta lactum sections with WHO-GMP compliant were revived. COOPs were obtained for four
products and the production of above formulations was continued upto 2019.

The Company was declared closed as per decision taken by Union Cabinet on 28.12.2016.

Production was stopped in October 2019.

A letter was written by Sh. Rajneesh Tingal, Joint Secretary, Dept. of Pharmaceuticals, MoC&F, GOI
to Secretary (Tourism), Govt. of Uttarakhand reg. transfer of IDPL Rishikesh land to Govt. of
Uttarakhand.

It was decided in the meeting held between Secretary, Dept. of Pharmaceuticals, MoC&F and Chief
Secretary, Govt. of Uttarakhand through video Conferencing for transfer of IDPL Land to Uttarakhand
Govt. in one go on ‘as is where is basis’.

On the remaining employees were relived under Voluntary Retirement Scheme on 30.06.2020.

The lease period of IDPL Rishikesh land was expired on 28.11.2021.

The Plant, Fire Station and Guest House were sealed by Forest Dept. of Uttarakhand Govt. and
taken over the possession of these premises on 01.09.2023.

On 22.09.2023, Administration Block alongwith Water In- take Plant, Water Purification Plant (WPP)
and Biological Treatment Plant (BTP) were also sealed. Electricity supply from Electricity Sub Station
(DS-I1) providing electricity supply to plant & township was also disconnected and Forest Dept. took
over their possession.
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After Judgement passed by Hon’ble High Court of Uttarakhand, Nainital on dated 29.09.2023, the
basic amenities (Electricity, Water & sewage treatment) were to be provided by IDPL hence facilities
providing these amenities were reopened by Forest Dept. for the compliance of the orders.

On 19t March 2024, Administration Block of IDPL was also reopened after orders passed by Hon’ble
High Court for shifting of records to Gurugram and after complete transfer of records the possession
over Administration Block was taken back by Forest Dept. on 11.05.2024. Since then the possession
over Plant, Administration Block and other buildings i.e. guest house, fire station is with Forest Dept.
On 18t June 2024, a massive fire broke out inside the plant premises, later it was extinguished by
forest personnel.

Facilities providing basic amenities such as Water In- take Plant, Water Purification Plant (WPP) and
Biological Treatment Plant (BTP) and Electrical Sub- station was run by IDPL, Virbhadra but on
26.11.2024 the power supply to the Biological Treatment Plant (BTP), Water Purification Plant (WPP
and Water In- take, Plant was stopped by UPCL. Due to which sewage/effluent treatment and water
supply got affected. The electricity supply to township area has also been taken over by UPCL.
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ok | UKrGp

HEAD OFFICk
ﬁ&'@ g Utlnm.klmnd Pollution Controg) Boarq
%’ggﬂ' “CGaury Devi I’:ll'y:n':n“:m Bhinyan»

408, I'T Park, S:ih:ls-fr:ulh:-:|':| Road, Dehry Dun (Utt

Webhy WMk gy A Peanag ankju by

:|r::‘l{-h:uulj

AR A by g

UK!‘CBH‘IU!CUHH-!‘)fl[l!-?-./ 4 EES

Dates "ai}} 05,2022
REGD, posy
REGD, vost

To,
M/s Tudian Drugs ang Pharmaceutieals Lid.,
Vit-"bh:uh';t, Rishikesh, '
Distt- Dehradun,

Consolidated Consent g Operate ang Authorisation hereinarior referred to g the CCA
(Consalidated Consent & :wthorizaticm) (Renewal) under Section<25 oF the “syuqor
(Prevention & Congrol of Pollution) Aei, 974n and under Seetion-2) of the “Ajp (Prevention
& Control of Polh:!inn) Acty 19817 and Authorization tunder “Rut‘c-(:(Z)“ ol the “Hazardong
and Other Wastes (Managemeny ang Tmnsbuuml;u‘y J\'Invcmcn't) Rules, 20167 notificd ungep

“Environment (Protection) Act, 1986 a5 applicable (1o e referred hereing fior a5 Water Act, Ajr
Actand HW Ryles respectively),

CAFID -6042 Application No, 1798865
CCA (chewul)
Date -30.03.2022

s i

CCA is hereby granted 1o M/s Indian Drugs ang Pharmaceuticals Ltd located o Virbhadra,
Rishikesh, Dist( Deheadun stbject to the provisions of the Water Act, Air Act and Hazrdous

and Other Wastes (Managemen and '-I_‘rmzsbmmdary Movemcut) Rules, 2016 and the orders
that may be made further and subject to following teyms and conditions .

I This Cca is stanted for the pepiog upto 31.03.2023 ang valid for Manulacturing of
following produets wi)y Capital Investment/Net Assets Values TST8L17 Jacs -

FNO. i

Last CCA or CTE o
rct Quantity
_(Per vonty
2. Specific Conditions under Water Act -
(i) The daily quantity of ¢fflyeng discharge (KLD) ;-
Last CCA or CTE

Present CCA (R en ewal)
Quantity

(Per M‘mllll!

i e ST

e 30 Millions Nos. Capsules ] _5@\4:‘_!1‘59]1_5_@03.
Tablets 80 Millions Nos, ‘ablets 80 Millions Nos

T e v

_ 4000
M__h,__ﬁ_h.,._ o
(1) Trade Emu_em Treatment gpq Disposal .. The apptican shall operate Efflueny

'I‘f-'c:t-t-memf Plan¢ consisting of Primary, secondary g tertiary treatment as iy required

with reference 1o influent quan ty and quality,

I case of stoppage af ﬁmc.f.*’mu}:rg of ETp, Produetion has 1, be stappey :'mmerh'ard]' el

this Baary has 1o be intinrarey fy jc'u'{nhrmcfw,-rc.-i( With ¢ FEPOrE in 1y rederd 1o he
dispatcheq Inimediarefy,

! _ aNimum extent. Quality of the treated efflyeny
shall meer g the forlowmg general ang

o : gen pecific Standards a4 preseribed ey
Wironiment (Protcc(mn} Rules, 1986 and applicable 1o the unij from time-1o-time i

e : e
- o Compulsory I’:tl_‘ﬁ:lutn(ﬁ
S — ... W D, —S0tag g
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2 ] O& grease
3L BOR (3 iy X0y
41 Con
23 | Towl Suspended solids

O | Bivassay eyt

Nol o exeeed
Nob o exveed
Not lo excegdd
Nol 1o exceed
Not ta exceed

Additional Pavameters

. Nomg/
A0 mp/l

250m/1

10y

i Y/l
90% survival of fish after first
96 hours in 100% effluent,

T um—

(iv) Sewage Treatment and Disposal :- The
required with reference to influent quantit

(v)

)| Mereury e Notwexeeed [T B g
~gpnenie U Nl evesed | 0.20
3 Cheomium, T 8. T A
R .i;??.?i’.hw_.m _____ R T exceed 0.10 e
L3 | Cyanide Nal to exceed 0.10

6_| Phenolics (C6HSOM) Not (o exceed 1.0

7_| Sulphides (as S) Not 10 exceed 2.0
8 _| Phosphate (as P) Not 1o exceed 5.0 5

dispatched immediatel fy,
The treated sewage shall be

continuously so as to achieve th
within five years from the date o

reuse in gardening

e quality of the treat
Fnotification dated 1

applicant shall provide comprehensive STP as is
y and quality,

In case of stoppage of functioning of STP, production hay

10 be stopped immediately and
this Board has 1o be intimated by faxiphone/email with

a report in this regard to be

and the same shall be maintained
ed effluent to the following standards

3.10.2017,

S.No. Paramelers Standards
1 pld 6.510 9.0
e BOD (mg/L) Not more than 30
3 1TSS (mg/l) Not more than 100 a
4 Fecal Coliform Less than 1000
(MPN/100mI)

3. Conditions under Air Act 1=

() The applicant shall use following fuel and instal] o comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate

(if)

and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-

S. | Stackattached | Stack Type of Fuel Emission | Enmission
No with height Fuel Quantity Control  standards
(V1) Equipment not {o
exceed
| DG Set 4 Diesel E Natural Draft -
(380 KVA) x |

Iin case of steppage of functioning af air polhaion comrol equipme

Stopped immediately and this Bourd has to be intimated by fax/phos

this regard 10 be disputehed imm

ediately,

n, procuction has 1o be
elemail with a report in

Noise from the D.G. Set and other source(s) should be controiled by providing an acoustic

enclosure as is required for meeting the ambient

are as follows -

noise st
preseribed for respective areas/zones (Industrial, Comm

andards for night and day time as
ercial, Residential, Silence) which

Standards m\rca Commercial Area | Residential Area | Silence Zone
for  Noise Day Wl\m Day Night Day l Night Day l Night
level in | time _ dime i time time fime time tinie
db(A) Leq | 75 70 65 55 55 |48 T &j | 40
Day time : from a.uﬁi-?]i. k?fhﬁﬁ?.m,, Nighttime: from 10,00 paa 1o 6.00 a.m,
__‘.“_‘—_‘*—E_‘-_“—__ i 2 E H

26



w

™

4. Conditions under Hazardons
Movement) Rules, 2016 -

and (

(7 The Factory Manager of N1/ LEBL,

operate a facility for collection
The puthorization is Lrante
hazardous wastes within (e

(i)

| S.No. Category
(Sehedule-l &

..... e s}‘llt‘t[ilh‘-'n

L] Sehedule - 284

-2 | Schedulel . 3gs

2 Schedule 1 353

LA [ Schedule 151 T

(Y The authorization shall be in force for
(Y)Y The awthorization is subje
specitied in the

rules for the time being in

41

her Wastes (Management

Quantity of Waste for whicl
authorization is heing issied
(MTA)
0.300 _
0500
AR

Dehreadun iy heteby pramed
e storage of Fazardous wastes,
1o operate a favility for generation, collection
Oy premises for foflowing caleory of wantes L

UKPC

HET] 'I'r:m*;!irmmlury

i authorization 10

il strape of

]' Matde of f)iapn'::ul |

Recyelable

Secure land fi ﬁ

Szl i

i

the period upto 31.03.2023.

Terms and conditions of authorization -

() The authorization shall comply
1986, and the rules made there under.

(i) The authorization and its renewal shal
authorized by the SPCB/PCC.

(ii) The person authorized shall not rent, |

| be produced for inspection at th

wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in person

i
Recyelable _~ |
!'

Recyelable

ct to the conditions stated below and such conditions as mity be
force under Environment (Protection) Act, 1986,

with the provisions of the Environment (Protection) Act,

e request of an officer

end, sell, transfer or otherwise transport the hazardous

nel, equipment as working conditions as mentioned in

the application by the person authorized shall constitute a breach of his authorization,

(v) It is the duty of the authorized pers
down the facility.

(vi) An application for the renewa

rules.

The unit shall comply with any

MoEF&CC or CPCB/SPCE from

This CCA is valid for Pharmaceutical
Compulsary documents to be submi

(vii)

L

(=3

(i) Annual return in Form-4 and Was
and Other Wastes (Management

Third Party Audit Report.

i Unit has to apply for rencwal of CCA well in advance of 60 da
8. Competent Authority reserves the tight to change/m

CCA.

g Unit has to comply with the other general co
provisions of (fy

of any provision of this CCA and
and Other Wastes (Management g
results in legal action under the aforesa
The Unit shall comply the “Appraved
use the fuel as per the lisy of

fetter no. UEPPCB/HOGen. | 83-126/2

other conditions specified in 1
time to time,

Approved Fuels listed in

I'of an authorization shall be made as laid dow

Formulation Process only,

tted by the Industry/Unit -
te Disposal Manifest in Form-

graph of ETP/A

nd Tr:mshq;mtda
id Acts ang Ruleg
Fuels” policy in (he entire

the order

020/171-33) dated 17.07.2020.

5 annexed herewith. Non
¢ Water Act, Air Aet and
ty Movement) Rules,

on to take prior permission of the SPCB/PCC to close

n under these

le guidelines issued by the

10 under Hazardous
and Transboundary Moyem ent) Rules, 2016 and
(i) Environment Statement in Form-V of Eny

ironment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photo

PCs/Waste 8§ torage

: s of expiry of this CCA.
odify/add any time any condition of this

compliance
Hazardous
2016 will

State of Uttarakhand and
issued by

the Board vide its




42

Copy tor Regional Officer (Ie), Uttarakhand Pollution Control Board, Roeorkee, Disit-
Dehradun for information and compliance ol the same.

.

Tl A
lnvir Vit ent 1y gineer

b
ff‘cy Annexure
Specific Conditions: =
I. The applicant shall stlbmit audited batance sheet of the unit
cubmitted by the applicant could be assessed,
9, The applicant shall provide ports in the chimney/stack and facilities such as Jadder, platform ele, a5 per
requirement for monitoring the air emissions and the same shall be open [or inspection and use at all tinses by
the Board's staff. The chimney/stack attached to various sourees ol emission shall be designated by numbers
suich as 8-1. -2 cte. and these shall be painted/ displayed to fucilitate identification.

The industry shall ensure interlocking of air pollutio
. Solid wastes generated from the industry has to be
bodies/around water/soil ete; dots not take place,

. The industry shall take adequale measurcs to control of

standards as may be applicable.
6. The applicant shall develop three rows of green bell on t
Central Pollution Contral Board.

7. The industry shall strictly adhere with the specific and general conditions issued with CCA order, Any
violation of stipulated conditions may attract legal action under the pravisions of Water Act, Aidr Aet and
Environment (Protection) Actand Rules mace there under.

8, The industry shall ensure all safety measures and shall undertake periodical
authority.

at thee entl of each linancial yew so that fee

Tad

1 control devices and production processes.
disposed in manner so that contam ination of surface waler

L

e

naise from Its own source 50 as (© comply with the

he premises with plant species ag suggested by the

assessment hy the compelent

9. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste,

10. 1iazardous waste should nat be stored beyond a period of 90 days.

11. The industry situated nearby the River Ganga and its tributaries shall ensure the treaument facilities and
disposal arrangement in such a way so that no waste water is discharged n waler stream or water badies.

12. The unit shall comply all the conditions mentioned in Doon Valley Notification-1989 as amended on 2020,

13, Unit has to comply all the directionsforders of Jon*ble Court and Hon’ble NGT and the directions of Central
Pollution Control Board as applicable.

14. The unit shall strietly avoid the usage of single use plasties in the premises ug per the list of banned single vse
plastics mentioned in the notification of MoEF&CC, Government of India dated 12.08.2021 and notification of
Uttarakhand Government issued vide fetter no. B4/XNVI-1-20-13(11)/2001 duted 16.02,2021.

15, The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made
thereunder,

General Conditions:

1. The applicant shall get apalyse the sumples of elTluenemission/hazardous wastes at least onee in @ three
month from the luboratory recognized by the MoEF&CC and shall report to the UKPCR,

2, The applicant shall however, not without the prior consent of the Board bring into use any new or altered
o!utct for the disehirge of offluent or gases emission oF sewage Wasie {rom the upil.

& I reated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicunt
shall provide discharge measurement equipment at final disposal point,

4. The :prplicnnl shall strictly comply with conditions of this CCA und submit complianee report of stipulited
conditions within 30 days of receipt of this CCA., 11 at any point of time, it is found that the industry is ool

gnmpiylr‘\gl ?vith stipulated conditions or apy further direction/instruction issucd by the Board, legal action
shall beinitiated against the applicant.

il I
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4 The applicant shall maintain
b.

. : good hause keeping, All valves/pipes/sewver/drains ete, must be leak-
The industry shall provide uninterrupted entry to the

STP'S/ETP’s inlet and outlet points, Air Polluti
- i . : g 5, A ution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures
7. The industry shall provide “Inspection Book™

at the time of inspeetion to the Board's of ficials.
8. Whenever due to any aceident or other unforeseen act or event, such emission oceurs of is apprehended to
oceur in excess of standards luid down. such information st

- tall be reported to the Board's offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect, '

9. The industry shall Operate in a manner so that all emissions be emitted through designated chimney/stack
only.

proof,

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it

shall be imperative to stop production in the industry with immediate effeet and such information shall be
reported to Board's offices. The industry shall be liabl

e to pay compensation also in such cases as decided by
the Competent Authority,

11.The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement cte. or any change in effluent discharge point or
emission point,

12. The Board reserves the right to revoke/add/modily any stipulated condition issued along with CCA, as may be
necessary,

13.The person authorized shall not rent, lend, sell, transfer or othenwise transport the hazardous wasfe without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel. equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization,

15. It is the duty of the authorized person to take prior permission of the Board to close dosn the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals

being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

13. 1t is duty of the authorized person to take prior permission of this Board to close and eleanup the facility for
treatment, storage and disposal of hazardous waste,

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in B

orm-4 on
ar before the 30" day of June following to the financial year to which that réturn relates.
20.1n 0o case any hazardous waste shall be disposed off on land, in any drain, or into any water stream, All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the fucility, applicant must eonduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge [rom the process in the plant shall be stored in double lined HDPE pit constructed
with R.C,C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating *Danger” and ‘Hazardons® shall
be displayed ut appropriate position both in Hindi and English.

24, The industry shall store non-ferraus metal waste, used oil/spent oil waste in sealed drums placed on impervious
Noor under covered shed. Hazardous waste if required shall be sold only to Registercd Recyclers/Re-
processors,

25.1n case of any transportation of hazardous waste, the details in Form~10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

%Aa
Envifonmen

rrn
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2 . . Annexure-IV
. 1t ahtwifta Rien od s WwiE @ETE Qv n T TR
National Institute of Pharmaceutical Education and Research (NIPER) S.A.S. Nagar
Sector 67, S.A.S. Nagar (Mohali)-160062, Punjab (India). Phone: +91-172-2214682-87, Fax:+91-172-2214692

S.A.S. Nagar

Dr. Sukhendu Nandi

Assistant Professor
Department of Pharmaceutical Analysis

To Whom It May Concern

Sample: The samples were collected from the Site visit of M/s Indian Drugs and
Pharmaceutical Limited (IDPL) Rishikesh in compliance with the Hon'ble NGT order dated
07.08.2024 in the matter of Digambar Prasad Versus State of Uttarakhand in OA no.
784/2024-reg on 12 Dec 2024. The samples were submitted for Analysis

Sample collection from the specimen received in a sealed envelope. There were strips with
label i.Mala-D ii. Losartan 25 mg inside the sealed envelope.

Sample processing:

To extract Losartan and Mala D (levonorgestrel and ethinyl estradiol) from randomly
collected drug stripes for LC-HRMS analysis, the stripes were cut into small pieces (1-2 cm?)
and weighed accurately. ACN: water (70:30, v/v) and H20 (100 %) were selected as the
solvent based on the drugs' solubility. The pieces were placed in a clean container, and
sufficient solvent was added to submerge them fully. The mixture was sonicated for 30
minutes to facilitate the release of the drugs from the polymer matrix. After extraction, the
solution was filtered through a 0.22 pm syringe filter to remove any undissolved materials.
The filtered extract was directly analyzed using LC-HRMS

Analytical technique used: LC-ESI-QTOF Mass Spectrometry

Parameters for analytical testing:

A reverse-phase C18 column was used with a mobile phase consisting of water with 0.1%
formic acid (A) and acetonitrile with 0.1% formic acid (B). A gradient elution was performed,
starting with 30% B and increasing to 90% B over 15 minutes. The HRMS operated in positive
electrospray ionisation (ESI+) mode with a mass range of 200600 m/z.

Results: After processing the drug stripes and analyzing the filtered extract using LC-ESI-
QTOF Mass Spectrometry, no peaks corresponding to losartan, levonorgestrel, or ethinyl
estradiol were observed in the chromatograms. Despite using optimised extraction conditions
(ACN:water 70:30, v/v, and water 100%) and analytical parameters, no significant molecular
ion peaks for losartan (m/z ~423.2), levonorgestrel (m/z ~313.2), or ethinyl estradiol (m/z
~297.2) were detected.

Observation: The absence of Drug peak indicates that there was no API present in the
samples.

Sincerely )
s Y) _r‘f'/ifr—’ H.-la"j;- //”:ﬁ i [':’/:
Assistant Professor and German (DAAD) Research Ambassador

Department of Pharmaceutical Analysis
NIPER Mohali, 160062 Mohali, Punjab
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%1 : ®1aiery (Phone: Office) :
sfiegs g™ vs pEiRfeden fafics 0135-2450301, 2450302, 2450567

(\TTH [T o HeT) Bad (Fax) :
dwg - 249 202, HlHT ( IATEUE ) " PR
m INDIAN DRUGS & PHARMACEUTICAL . e )
(A Govt. of India Undertaking) idolindia.i
AR \jrphadra - 249 202, Rishikesh (Uttarakhand) www.idplindia.in
CIN : U24231HR1961GOI1003418
IDP(R)/Virbhadra/Disposal/2024 Dated: 05.04.2024
To,

ey

The Senior Manager (Quality Control)/ Factory Manager,
IDPL Plant Gurgaon, Dundahera,
Gurgaon (Haryana)

Subject: Confirmati cts from the list as sent by IDPL Gurgaon Plant to IDPL
Virbhadra Rishikesh Plant.

Respected Sir,

With reference to the cited subject, the “product list” of expired goods sent from
different C & FA received at IDPL Plant Gurgaon it is humbly submitted that those products
which belong to IDPL Rishikesh Plant in the list has been shortlisted.

A fresh “product list” after shortlisting done by IDPL Virbhadra Rishikesh is submitted
for your ready reference. The weight of these expired goods is shall be approx. 70 tones.
These expired goods may please be disposed- off following due procedure.

Submitted for your kind consideration and necessary action for disposal of expired
products at IDPL Gurgaon only.

Thanks & Regards,

’ f Y faithfully,
it i
Ve i
( Amit Sharma ) ( RK.[Singhal )
Manager, Incharge-Plant Dy. Manager (Elect.)/Factory Manager

22 FHifhy : WU PIUSNTH, PR—6, UUH T, 7—aE IS, 7S Al —110 003
Head Office : SCOPE Complex, Core-8, Ist Floor, 7-Lodhi Road, New Delhi-110 003
BT Tel. : 011-24364340, BT Fax. : 011-24364341

Med Aifa : IS Nvd. sradw, Reei-Tevia s, goers], TeTld-122 016 (efRamom)

Regd. Office : IDPL Complex, Delhi-Gurgaon Road, Dundahera, Indl. Area, Gurgaon-122 016 (Haryanan)
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47 _ Annexu_re-VI

Ref No.:IDP/GRG/COMM/DUGS DISPOSAL/01/2024/..074 pate: )A|0.9). 2¢>Y

To, e

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28, HUDA Industrial Area
Hisar-125044, Haryana

Reg. Office: 517-518, 5™ Floor, D-Mall

Sector-10, Rohini, New Delhi-110085

Tel: 011-27933371 , E mail:info@synergyworld.co.in

Subject: Award of Work for “Collection, Transport, Treatment and Disposal” of Life Expired Drugs/
Medicines of IDPL Plant Gurgaon and your bid quotation No nil dated 26.05.2024 opened on
02.08.2024 against tender No. IDP/GRG/COMM/DUGS DISPOSAL/01/2024, dated 30.05.2024.

Dear Sir/Madam, ~,

With reference to your bid quotation no nil dated 26.06.2024 were opened on dated 11.07.2024
Technical Bid and dated 02.08.2024 Price Bid along with enclosures /annexure against subject tender were
accepted and rate offered/quoted by your firm was approved for rate contract under open tender for
“Collection, Transport, Treatment and Disposal” of Life Expired Drugs/ Medicines of IDPL Gurgaon Plant.
The award of Work Order on only mentioned rate as under:

S, Specification Main Task of Qty. of Rate for GST Rate for disposal | Total Amount |
No. | of Materials the Expired disposal of | (18%) per of Expired of work order
agency/party Drugs/ Expired Kilogram Medicines for 70,000.00
- Medicines Medicines with GST Kilogl;alllﬁ
per Kg (per Kg) ‘
I. | Disposal of | *“Collection,
Life Expired Transpor[. 70,000 Kgs Rs.12.00 Rs. 2.16 Rs. 14.16 R5.9,91,200.00
Drugs/ Treatment and | (tentative, per Kg per Kg per Kg _
I Medicines Disposal” of | M large B (Rupees Nine
(Tablets Life Expired vary) (Twelve (Two (Rupees Lac ninety one
’ Rupees Rupees & Fourteen & s
Syrup, Drugs/ only) per K Sixteen Sixteen Paisa thousand &
Capsules Medicines of YIPeEng Pt enlypee Ké two hundred
Injections & [IDPL only) per only)
others) Gurgaon Plant Ke \

Note:-This work order contract valid subject to the following terms and conditions:

Fanr}_( @17_0),

i prafed : g &R .e. s, [ Reld T s, grewst, TEAE-122016 (sRawm)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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. This Work Order shall be bound all the terms & conditions laid in the tender documents of tender

No. IDP/GRG/COMM/DUGS DISPOSAL/01/2024 dated 30.05.2024 read with acceptance of LOI
& affidavit submitted by bidder/party.

The contract will be with financial limit and Work Order with unlimited variation in quantities
indicated in the tender.

The estimated value of the work order awarded to you is Rs. 9, 91, 200.00 approx (Rupees Nine
Lacs, Ninety One Thousand & Two Hundred Only) including GST.

The party/agency shall collect the expired drugs/medicines on “as is where is basis is”.

The party must complete the work within 60days from the date of issuance of this work order.
Delayed work, penal charges @ 0.5% per week shall be deducted for any delay, maximum up to
5.0%. .

Payment terms  : Payment will be released to the agency on successful completion of work based
upon invoice/s & certificate/s submission within 60 days after deduction of statutory liabilities like
as TDS etc. as per rules.

GST @18.0% shall be applicable.

Payment shall be made in cheque only.

IDPL will have the right to cancel the contract at any time without assigning any reason thereof.
IDPL will not provide any manpower, tools and machines etc. for the said work.

All thf; materials, tools, trucks & labour should be through proper gate entry.

»

b For Indian Drugs & Pharmaceuticals Ltd.

T S

U
Sr. Manager, bﬁa\n’é{ ontrol

General Manager, IDPL Gurgaon Plant
I/c (F&A), IDPL Gurgaon Plant

M/s Om Security &-Services (P) Ltd.
Office file

Concern file

fage o € o-
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HARYANA STATE POLLUTION CONTROL BOARD /ﬂ
Bays B-7-8, Near Vishwas Sr.Sec. School, E-11, Hisar Ph. 01662-250891(0)

s Email:- hspebrohr@gemail.com
== : i g2 R
o i
HSPER No. HSPCB/BMW/2020-2021 Dated 10/12/2020
Authorization No. BMW20HIS7876950 Application No.

7876950
Date of Submission 07/12/2020

Sub: Renewal of Authorization under Bio Medical Wast'e Manﬁgemcnt Rules, 2016.

1. M/s : Synergy Waste Management Pvi. Ltd., an occupier or operator of the facility located at Plot No.168 Sector
27-28, HUDA Industrial Area, Hisar, is hereby granted an authorisation for;
Collection,Storage Reception, Transportation, Treatment or processing or conversion,Recycling Disposal or destruction
use .

2. M/s : Synergy Waste Management Pvt. Lid., is hereby authorized for handling of Biomedical Waste as

per the capacity given below;

(i) Number healthcare facilities uw-.,rul by CBMWTP -

(ii) Installed treatiment and disposal capacity:  Kg/Day

(iii) Area or distance covered by CBMWTE: -

(iv) Quantity of Biomedical waste handled, treated or disposed:

Category Type of Waste 3 Quantity
i = S ot - |Generated or
collected in
— Kg/day
Yellow a) Human Anatomical Waste B
b) Animal Anatomical Waste

iy .&).Soilud Waste

W ')Explre,d or Disoardcd Medicines
e)Cht,mu,al Solid detc 11 197
f) Chemical Liquid Waste

g)Discarded linen, mattresses, beddings
contaminated with blood or body fluid

it

h) Microbiology, Biotechnology and other clmu.dl

laboratory waste . _ -
Red | Contaminated waste (Recyclablc) - 321.5
White(Transluc | Waste sharps including Metals © 1 0.45
ent) = -
Blue Glassware - . 1175

Metallic Body Implants

3. This authorisation shall be in force for CBMWTF from a period of 01/04/2021 T'o 30/09/2025 Year
from the date of issue. w‘_‘, e

4 This authorisation is subject to the condition stated below and to such other condition it N

as may be specified in the rules for the time being in force under the Environment

(Protection) Act. 1986. ' 2t
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TERMS & CONDITIONS OF AUTHORISATION:-

The applicants shall comply with the provisions of Bio-Medical Waste Management
Rules 2016 notified vide No.5.0.

630(E) dated 20th July 2016

Bio-Medical Waste shall be treated & disposed off in Compliance with the standards
prescribed in Schedule 1.

Every occupier where required shall setup in accordance with the time schedule-1V,
requisite treatment Bio-Mcdical Waste treatment

facilities like incinerator,autoclave,microwave system for the treatment of th&: waste at a
common wasle treatment facility or any other

waste treatment facility.

Bio-Medical Waste shall not be mixed with any other waste.

Bio-Medical Waste shall be segregated into containers/bags at appoint of generation
with Shedule-11 prior to its storage, transportion, Ircalmcul & disposal. The containers
shall be labeled according to Schedule-11- 5

If a container is transported from the premises w here Bio-Medical Waste i3 generated to
any waste treatment facility outside the premises where Bio-Medical Waste is generated
to any waste (reatinent lacility outside the premises, the container shall apart from the
label prescribed in schedule 111, also carry. 1;1f0mmt10u according to S(.h{:dule 1v.

Notwithstanding anything contains in Motors Vehicle Act, 1995 or rules there under,
untreated the Bio-medical Waste shall be transported

only in such vehicle as may be authorised for the purpose by the competent authority as
specified by the Govt.

No untreated Bio-Medical Waste Shall be kept stored beyond a period of 48 hours.

Every authorised person shall maintain records related to the generation, collection,
reception, storage, transportation. treatment
disposal of Bio-Medical Waste in accordance with those rules & any guideline issued.

All records shall be subject to inspection & verifications by the pre:.cnbc.d authority at
any time.
Suitably designed pollution control devices should be installed/retrofitted with the

incinerator to acheive the above emission limits, if
necessary. :

Waste to be munar'm.d shall not be chemlully treated with any chlorinated
disinfectants. _

Chlorinated plastics shall not be incinureﬁcdfl’oxic metals in incinaration ash shall be
limited with the regulatory quantities as defined

under the Hazardous Waste Management Rules, 2016.

Only low sulphur fuel like L.D.O/L.S.H.S/Deiscl shall be used as tuel in the incinarator.

Occupier will comply all dircction for generation, collection, reception, storage,
transportation, treatment, disposal as per
Bio-Medical Waste Management Rules 2016 & will ensure that there is no adverse

effect to human & Environment.

The occupier will segregate the Bio-Medical Waste at the point of generation in
accordance with the special-11 of Bio-Medical Waste

Management Rules, 2016.

The authorization would be subject/having proper disposal system for Bio-Medical
Waste. :
The unit shall maintained a log Book for suggestion/collection of Blo Medical Waste at /~

the source (i.e.wards) and also for each | : P
category of waste i.e.incienaration, autoclaving or landfill ete. {

The yellow Bags should be non chlorinated bags.
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20. The every occupier will also submit the copy of agreement every year before 30th April
from any authorised services provider.

]\'5"(\ \ '
Specific Conditions =

General Deficiencies

1. 1. Unit will submit annual returns regularly before 30th June every

year.
2. Unit will submit the fresh agreements with service providers on
yearly basis.
3. The unit will comply with provisions of the BMW Rules, 2016 and
Environment Protection Act, 1986.
4. The unit will abide by the directions/guidelines HSPCB/CPCB/
Decisions of any court/EPCA/ direction of any competent authority
issued from time to time. .
5. The unit will comply with guidelines issued by CPCB for CBWTFs
6. The unit will run & maintain the pollution control devices i.e. ETP,
APCM & HWM facilities in well working and will maintain the separate
proper logbooks of the same .
7. The unit will handle the BMW related to COVID waste, strictly as per
the
Guidelines/instructions issued by HSPCB/CPCB /Govt. of India.
8. That authorization under BMW rules 2016 shall not provide
immunity from any qthef Act/Rule applicable on the unit.
9. If fails to comply with conditions/provisions of BMW rules 2016 the
authorizations granted shall be ré_vo_ked automatically without giving
any notice ' '

Dgialy signediby

Rakesh Kumar Sk Kt Bhonsle
Dato: 20200230

Bhonsle: 124037 V57300
Regional Officer Hissar
Haryana State Pollution
Control Board.

- T,

Y 4 i J.,-I.‘ﬁ“\
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7\ CAN
Vi ]
. .\',",‘}"
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WAPERFE .
SYNERGY WASTE MANAGEMENT (P) LTD. &\

Hisar, Plot No 168, Sector - 27, 28, Huda Industrial Area, Hisar, Haryana, 125044
Regd Office: 517-518, 5th Floor DMall, Rohini West, New Delhi - 110085, India Phone : 91-11-27933371-81,49222982

Email : info@synergyworld.co.in CIN - U74999DL2005PTC283340 GSTIN -06AAICS9088H125

TAX INVOICE e

Triplicate
Kaiis: Indian Drugs & Pharmaceuticals Ltd. Bill No HR/24-25/T/143
(Gurugram) % Bill Date 19-11-2024
ChariD PHMCLn1890 Riiee o
P — Old - Delhi Gurugram Road, Dundahera Charges
Gurugram, Haryana ,122016 Place of TP
GSTIN/UIN 06AAACI2471C3Z1 Service 9
Email vermadilipidpl@gmail.com Service Old - Delhi Gurugram Road, Dundahera
Address Gurugram, Haryana ,122016
Phone
PONo '~
DESCRIPTION sac | WM | Rate(Rs) | Amount
Service Charges For Destruction of Expired / Damaged Goods / Medicine 999432
Recieved On.( 25/10/2024 To 08/11/2024)
69415 12 832980.00]
Total | 832980.00
CGST 9% 74968.20
SGST 9% 74968.20,
In Words : Rupees Nine Lakh Eighty Two Thousands Nine Hundred and Sixteen Only Grand Total | 982916.00
Bank Details:
Punjab National Bank Account No: 0203002102002824 IFSC Code: PUNB0020300

1) All Disputes subject to Haryana Jurisdiction only. For Synergy Waste Managment (P) Ltd.
2) Interest @24% shall be charged if payment not made within 7days 4 ~

'3) All payment to be made in favour of "Synergy Waste Management Private Limited"
4) Service Charge include cost of inseparable consumbles.

5) Payment to be accepted throught Cheque/DD/Bank Transfers only.

6) Computer Generated Invoice.

)




0BAAICS9088H1ZS

1.e-Invoice Detalls

BeT 5698 TcBBdBda0bi 1610901

2. Transaction Detalls

Supply type Cods : B28

Place of Supply : HARYANA
Document Type : Tax Involce

3 Party Detalls

Supplier :

GSTIN : OBAAICSI0BBINIZS

SYNERGY WASTE MANAGEMENT PRIVATE LIMITED
ol Mo 1668, Bector - 27, 28 Hudn Industriol Area

Hisar 125044 HARYANA

H22H10081 info@synergyworlt.coan

4.Dotalls of Goods / Services

| | J
4 |

1 jg9sd3z (0 }0: (il
| |

SYNERGY WASTE MANAGEMENT PRIVATE LIMITED

IRN ; deBBEBAcIROMH700LBITIHHEHMI90DASET Adia Ack No, : 1324204".32!01?20

Document No, - HIV24-25/11143

SINo}llem Dascription [HSN Code |Cuantily !Uni!- Unit PricalRe} }J@coummsl Taxable

TaxbleAmt  [CGSTAM |SGSTAm [IGST Amt |CESS Amt |Stato CESS

53

Ack Date : 06-12-2024 1540:00

=Y

IGST applicable desplte Suppher and
Raecipiant lbcated In samo State : No

Document Date @ 19-11-2024

Recipient |
GSTIN : DEAAACI2471C3:21
Indian Drugs & Pharmaceuticals Lid (Gurogram)

ES Old - Dalhi Gurugram Road, Dundahera

Guragram Placao of Supply: HARYANA
122016 HARYANA
78272608835 varmadilipidpi@gmai.com

Tox Rete{GST # Cess |_- |0:Iw| charges ;To_t_sl |
Amouni{Rs) |Siate Cess + Cess Non.Advol |

£32060.00 _Jugngg ]maa.zo |n.0n ' ]rmn

Genenatad By : 06AAICS80B8H1ZS
Print Date : 06-12-2024 16:41:58

(18 BazOB0 18,00 + 6.00 | ] Q82016.4
0.0040
Discount | Other Charges  [Round off Al Tot tnv. Amt
0.00 000 0.0 " oo | 982916.00

o
B i h v
(- !\.'_. ¢ A
e AP

132420492701720 4
. Dighally Signed by NIC-IRP

o :2024~12-06 15:40:00
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Ret No.IDP/GRG/COMM/DUGS DISPOSAI ,-’{}l:"lﬂ?«t-’..f:'._(t

Lo,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.

Plot No. 168. Sector-27-28 HUDA Industrial Area

Hisar-125044, Haryana .
Reg. Office: 517-518, 5" Floor, D-Mall

Sector-10, Rohini, New Delhi-110085

Iel: 011-27933371 , E mail:info@synergyworld.co.in

Date : Y4]09).2¢>Y

Ll

% ' ) '
Subject: Award of Work for “Collection, Transport, Treatment and Disposal” of Life Expired Drugs/
Vedicines of IDPL Plant Gurgaon and your bid quotation No nil dated 26.05.2024 opened on
(2.08.2024 against tender No. IDP/GRG/COMM/DUGS DISPOSAL/01/2024, dated 30.05.2024.

Dear Sir/Madam,

With reference to your

bid quotatioh no nil dated 26.06.2024 were opened on dated 11.07.2024

Technical Bid and dated 02.08.2024 Price Bid along with enclosures /annexure against subject tender were
accepted and rate offered/quoted by your firm was approved for rate contract under open tender for
“Collection, Transport, Treatment and Disposal™ of Life Expired Drugs/ Medicines of IDPL Gurgaon Plant.
The award of Work Order on only mentioned rate as under:

|[\d | Specification [ Main Taskof = Qty.of Rate for | GST
{ No. | of Materials the Expired disposal of | (18%) per
agency/party Drugs/ Expired Kilogram
: : Medicines Medicines
| | perKg
1. | Disposal of | *“Collection, :
[.i"e Expired "l‘ran‘qpurl, T{},OU{) th Rs.12.00 Rs. 2.16
Drugs/ Treatment and | (tentative, per Kg per Ke
. Medicines Disposal” of | ™May large " B
. (Tablets, Life Expired vany) (Ewess (Two
i ‘ Syrup, Drugs/ _ IR_UPC‘“R R.l.J,p‘c":S ™
| Capsules Medicines of sl edes b;:::in
| Injections & IDPL nnlv}-;)'::r
l others) Gurgaon Plant Ke

]Rdtt for disposal : Total Amount

|
|
|
i
|
L

of Expired

of work order

Medicines for 70.000.00
wWith GST | iiograms
(per Kg) '
bR —
Rs. 14,16 : Rs.9,91.200.00
per Kg
(Rupees Nine
(Rupees | Lac ninety one

Fourteen &
Sixteen Paisa
only) per Kg

Note:-This work order coptract valid subject to the following terms and conditions:

| Fac}f vl "1 e

| thousand &
two hundred

only)

ol wmrfera © ond, 8.9 ve. Wy, g e e DN P 4
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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This Work Order shall be bound u.ll the terms & conditions laid in the tender documents of tender
No. IDP/GRG/COMM/DUGS DISPOSAL/01/2024 dated 30.05.2024 read with acceptance of LOI
& affidavit submitted by bidder/party.

- The contract will be with financial limit and Work Order with unlimited variation in quantities

indicated in the tender.

The estimated value of the work order awarded to you is Rs. 9, 91, 200.00 approx (Rupees Nine
Lacs, Ninety One Thousand & Two Hundred Only) including GST.

The party/agency shall collect the expired drugs/medicines on “as is where is basis is™.

The party must complete the work within 60days from the date of issuance of this work order.
Delayed work. penal charges @ 0.5% per week shall be deducted for any delay. maximum up fo
5.0%. . ' ! : )

Payment terms  : Payment will be released to the agency on successful completion of work based
upon invoice/s & certificate/s submission within 60 days after deduction of statutory liabilities like
as TDS ete. as per rules.

GST @18.0% shall be applicable.

Payment shall be made in cheque only.

[DPL will have the right to cancel the contract at any time without assigning any reason thereof.
[IDPL will not provide any manpower, tools and machines ete. for the said work.

Ali'»thf_: materials, tools, trucks & labour should be through proper gate entry.

»

. For Indian Drugs & Pharmaceu?’:als Ltd.

E‘L/(J "o

L
Sr..Manager, bﬁa\ig'q ontrol

General Manager, IDPL Gurgaon Plant
l/e (F&A), IDPL Gurgaon Plant _
M/s Om Security & Services (P) Lid.

Office file
{
P
_ «\%‘ N

Concern file
3
fge o2 6} o2

L 3
s
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ol SYNERGY
G R O U P
We Understand. We Care. We Serve.
Synergy Waste Management Pvt. Ltd.
Ref: SWMPL/24-25/ CLUL Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

T

CERTIFIED THAT 18 BAGS & 298 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 4835 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 31.10.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-39-D-3572 & GATE PASS
NO: 08963, DT. 30.10.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 04.11.2024 to 06.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

For SYNERGY. WASTE MANAGEMENT (P) LTD.

55" SN

(Details of stock is verified exclusively based upon the verification by the generator)

+91-11-27933371
+91-11-27933381

info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,
+91-11-27933382

www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085
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Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 30.10.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28 HUDA Industrial Area
Hisar-125044, Haryana :

Tel: 01 1-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

" TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area |, Hisar—]25044,'Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. - IDP/GRG/COMM/DRUGS
DISPOSALIOI/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof. '

This is further certified that the said expired medicines have no commercial value and it is
meant only for proper disposal as per norms.

Vehicle No.: HR 39 D 3572
No. of Cases: 18 Bags + 298 Cartoon

Weight: 4835 Kgs

(DILIP KUMAR VERMA)

e ‘&(- Manager (Quality Coritrol)
7‘7%/},’ L«}el.j_ * Cv;}\ - Indian Drugs & Pharmaceuticals Ltd.
(A Govt. of India Undertaking)
Plant Office, Gurgaon-122016 (Hr.)

Tolgd Frfer : amd & 6 va. BT, T Reeht Teria W, §TOIeSI, THU-122016 (zRarom)

Regd. Office : IDPL Complex, OId Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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(Approved by Weight &
Measures Deptt. of Haryana)
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~ We Understand. We Care. We Serve

Synergy Waste Management Pvt. Ltd.
Ref: SWMPL/24-25/ € (' Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

e DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

CERTIFIED THAT 85 BAGS & 210 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 6515 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 06.11.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-58-C-6580 & GATE PASS
NO: 08965, DT. 05.11.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 06.11.2024 to 08.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

(Details of stock is verified exclusively based upon the verification by the generator)

E +91-11-27933371 info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,

+91-11-27933381 e !
+91-11-27933382 www.synergywastemgrnt.com Sector - 10, ROhIﬂF, New Delhi - 1 10085 46
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Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 05.11.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28, HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

T

b TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP/GRG/COMM/DRUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further certified that the said expired medicines have no commercial value and it is
meant only for proper disposal as per norms. T\\ e Y
’ _ ST * 3\0
Vehicle No.: HR 58 C 6580 EVEP ORTE  aoX '
gO*! y

For Indian Drugs & Pharma 4
s
N
Sr. Managcr‘,) &I ity Control
(DILIP KUMAR VERMA)

S@r‘;;f:agef (Quality Cortrol)
Indian Drugs & Pharmaceliinnis Lio

(A Govt, of India Unde

oftga wrifer ¢ o &).f.ye. Bhyaew, [ Reld e 3, groREl, TEIM-122016 (&Ramm)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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QOL1455
PARTY NAME

CI/LLFDOZ%
VEHICLE No./NAME

MATERIAL TIME

2A2I O Kog OSA21/7248 17:31

SERVICE 24 HOURS

13=33

S8B855S Kag G57117748
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We Understand, We Care. We Serve

Synergy Waste Management Pvt. Ltd.

- A Q
Ref: SWMPL/24-25/ 5 =10 Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

'~ DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

CERTIFIED THAT 90 BAGS & 150 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 5275 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 06.11.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-39-E-4161 & GATE PASS
NO: 08964, DT. 05.11.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 06.11.2024 to 10.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

(Details of stock is verified exclusively based upon the verification by the generator)

91-11-27933381
. Www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085

B ol-Taie ool info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,
+91-11-27933382
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Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 05.11.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28, HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworid.co.in

i

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28. HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP/GRG/COMM/DRUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further certified that the said expired medicines have no commercial value and it is

meant only for propér disposal as per norms. : —" GATE = ol\"\fé
Vehicle No.: HR 39 E 4161 “‘Ecxl gAG » 15°% ¥
BO 4
No. of Cases: 90 Bags + 150 Cartoon wﬂ(;“l - W :
Weight: 5275 Kgs | SIGK AL

™\ o

For Indian Drugs & Pharmacguticals Lid ="

QJQ}\J&d \ ) 2 }W,w\
* 576N Sr. Manz;.ﬁer (31‘.1%1 gontrol
(DILIP KUMAR VERMA)
S Manager (Quality Corntrol)
Indian Drugs & Pharmaceuticals Lid.
(A Govt. of India Undertaking)
Plant Office, Gurgaon-122016 (Hr.)

Toltpa wraferd : org €0 .ve. P, A Ree Tema Fs, oS, TEAm-122016 (8Rarmom)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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O57/217328
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1 szERGY
G R O U P
We Understand. We Care. We Serve
Synergy Waste Management Pvt. Ltd.
Ref: SWMPL/24-25/ - |,\ 421 Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

"

CERTIFIED THAT 88 BAGS & 195 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 6120 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD. RECEIVED ON 07.11.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-39-D-3724 & GATE PASS
NO: 08966, DT. 06.11.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 07.11.2024 to 14.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

(Details of stock is verified exclusively based upon the verification by the generator)

i‘;}‘lli;giiigl @ Info@synergyworld.co.in Regd. Off: 517- 518, 5th Floor, D-Mall,
+91-11-27933382 www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085




iDpy

378 & ot gy

Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 06.11.2024

To, ‘

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27—28,HU’DA Industrial Areg
Hisar-125044, Haryana

Tel: 01 1-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area , Hisar—125044, Haryana for the “Collection, Transport, Treatment ang
Disposal” of expired medicine against our tender No. IDP!GRG/COMM/DRUGS
DISPOSALX01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired

This is further certified that the said expired medicines have 10 commercial value and it is
meant only for proper disposal as per norms,

. TE= "
Vehicle No.: HR 39 D) 3724 CECEVED N
BAG
No. of Cases: 88 Bags + 195 Cartoon BDY"
Weight: 6120 Kgs GN

Sl
Sr. ManageFfé»l.my Control

(DILIP KUMAR VERMA)
Sﬂ Manager (Quality Control)
Indian Drugs & Pharmaceuticals Ltd,
(A Govt. of |nd
Plant Offige, Curgaon-12201g (Hr.)
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SYNERGY
G

R O U P

We Understand. We: Care. We Serve

Synergy Waste Management Pvt. Ltd.

Ref: SWMPL/24-25/ . LS © Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

" DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

CERTIFIED THAT 45 BAGS & 305 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 5645 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 07.11.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-39-D-3572 & GATE PASS
NO: 08967, DT. 06.11.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 07.11.2024 to 11.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

(Details of stock is verified exclusively based upon the verification by the generator)

S el info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,

+91-11-27933381
+91-11-27933382 www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085




iDpL

3mE & ft v

Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 06.11.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28 HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD.,, Plot No. 168, Seétor-27-28, HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. [DP/GRG/COMM/DRUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired

medicine is being Amendment Rule 2003 thereof.

This is further certified that the said expired medicines have no commercial value and it is
meant only for proper disposal as per norms. “\9’0 gb[

i;bCE‘-VE'Dm' s +
ox'““c'

| %)

Wﬂ L ]
g

Vehicle No.: HR 39 D 3572

No. of Cases: .45 . . Bags + .32.5 . Cartoon

Weight: .2 6.Y5.. Kgs

B
Sr. Manager, 8&%]\

ty Control

Toligd Frife : o A0 ve. By, T Reefl Tevia A, grerel, TEIm-122016 (efRamom)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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We Understand, We Care. We Serve

Synergy Waste Management Pvt. Ltd.

Ref: SWMPL/24-25/ (- S ) Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/PAMAGED MEDICINE

Vi

CERTIFIED THAT 80 BAGS & 312 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 6795 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 08.11.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-46-E-8713 & GATE PASS
NO: 08968, DT. 07.11.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 08.11.2024 to 15.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

(Details of stock is verified exclusively based upon the verification by the generator)

Q +91-11-27933371 info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,

+91-11-27933381
+91-11-27933382 Ww.synergywastemgmt.corn Sector - 10, Rohini, New Delhi- 110085




Ref No.:[DP/GRGfCOMMfDRUGS DISPOSAL/01/2024 " Date : 07.11.2024

To, :
M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28, HUDA Industrial Area :
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP!GRGICOMMIDRUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof. ,

This is further certified that the said expired medicines have no commercial value and it is

meant only for proper disposal as per norms.
M
Vehicle No.: HR 46 E 8713 0 ORTE* \g_}q’-
Rﬁcﬂ“b A \%
No. of Cases: 80 Bags + 312 Cartoon BO$'BhG o g}% B
W\“ % A o

Weight: (q‘&‘if . Kgs

&

w /L%—P'f For Indian Drugs & Pﬁarmatr:@uﬁcals h i
\ 2" :

Sr.-Manag&\,%)\\}!}i\ty C::jrol

yoftga wraferd : aré A e, B, T Rl ToE S, TS, eume-122016 (ERawm)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-1 22016 (Haryana)
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— - w SYNERGY
G R O U P

We Understand. We Care. We Serve

Synergy Waste Management Pvt. Ltd.

Ref: SWMPL/24-25/ €S2 Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/DPAMAGED MEDICINE

CERTIFIED THAT 125 BAGS & 253 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 4920 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 08.11.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-46-F-6988 & GATE PASS
NO: 08969, DT. 07.11.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 08.11.2024 to 16.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

(Details of stock is verified exclusively based upon the verification by the generator)

:31:} 153333%} info@synergyworld.co.in Regd. Off: 517- 518, 5th Floor, D-Mall,
+91-11-27933382 www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085




=

amg & dt var

Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 - Date : 07.11.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28, HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

' TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent-at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28,HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP/GRG/COMM/DRUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further certified that the said expired medicines have no commercial v ue\w is

meant only for proper disposal as per norms. 158*® <\
EC‘-‘—NF‘D

Vehicle No.: HR 46 F 6988 B anG
gO*/

No. of Cases: 125 Bags + 253 Cartoon

Weight: Uare. . Kgs

For Indian Drugs & Pharmaceutlcals Ltd

i P

Sr. Manager y Control

oltg amated : ond.d.f.ve. Shpeed, [ Reel Tema As, grews], Team-122016 (8Ramm)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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We Understand. We Care. We Serve,

Synergy Waste Management Pvt. Ltd.

Ref: SWMPL/24-25/ ' /.Y ° Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

CERTIFIED THAT 150 BAGS & 235 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 6090 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 29.10.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-39-E-2629 & GATE PASS
NO: 08960, DT. 28.10.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 29.10.2024 to 31.10.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

For SYNE R TE MANAGEMENT (P) LTD.

NAS
4.

\ =2 A O
AUTHORH : NATORY
(Details of stock is verified exclusively based upon the verification by the generator)
91-11-27933371 ’ ;
D el info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,
+91-11-27933382 WWW.Synergywastemgmt.com Sector - 10, ROhini, New Delhi - 110085 6
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iDpL

Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 28.10.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28 HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in .

T

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is beén sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP/GRG/COMM/DUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further to certify that the said expired medicines have no commercial value and it
is meant only for proper disposal as per norms.

Vehicle No.: HR 39E 2629
No. of Cases: 150Bags + 235Cartoon

Weight: 6090 Kgs

For Indian Drugs & Pharma'ieuticals Ltd.

G :
aO% B~ ® S W \0@%\
west® e X som N\, b@ \0
: 4 VA Sr. Mdnager, Quality Control

(DILIP KUMAR VERMA)
Manager (Quality Control)
Indian Drugs & Pharmaceuticals Ltd.
(A Govt. of India Undertaking)
Plant Office, Gurgaon-122016 (Hr.)

<
%95 & sy : . A dve. s, [ Redl ema e, gers1, Toum-122016 (sRamwn)
EJB\N ~Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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0012286
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D7 RQT2O2Y
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HRIE/ 2629

MATERIAL TIME

SERVICE 24 HOURS
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. S22OS K 2B/10528 O0F:46
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We Unr:ersmnd We Care, We %=rva

Synergy Waste Management Pvt. Ltd.

Ref: SWMPL/24-25/ < .17 Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/BAMAGED MEDICINE

CERTIFIED THAT 630 BAGS OF EXPIRED / PAMAGED MEDICINE WASTE
WEIGHING 5775 KGS. FROM INDIAN DRUGS & PHARMACEUTICALS
LTD, RECEIVED ON 25.10.2024 AT OUR HISAR PLANT, HARYANA
THROUGH VECHILE NO: HR-62-9794 & GATE PASS NO: 08958, DT.
24.10.2024, HAVE BEEN INCINERATED / AUTOCLAVED / SHREDDED AND
DISPOSED OFF FROM 25.10.2024 to 27.10.2024 AS PER THE APPLICABLE
ENVIRONMENTAL RULES.

] . WASTE MANAGEMENT (P) LTD.
)
@

AUTHORIZED SIGNATORY

(Details of stock is verified exclusively based upon the verification by the generator)

+91-11-27933371
+91-11-27933381

info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,
+91-11-27933382

www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085




INDIAN DRUGS & PHARMACEUTI!
(A Government of India Undertaking)
Gurgaon Plant '

Telefax : 0124-2455518, Phone : 0124-2340¢

Ref No.:IDP/GRG/COMM/DUGS DISPOSAL/01/7004 Date : 24.10.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168. Sector-27-28 HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 92123 10052

E mail:info@synergyworld.co.in

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine s been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (p) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area . Hisar-125044. Haryana for the “Collection, Transport, Treatment and
Disposal”  of expired medicine against our tender No. IDP/GRG/COMM/DUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further to certify that the said expired medicines have no commercial value and it
is meant only for proper disposal as pér norms, '

Vehicle No.: HR 62 9794

B e S
No.of Cases: {30 PIL T
Weight: SR e [Aa,—
: .t;'__f;JE.WED DATE = Q Y’ ! beD,Q L For Indian Drugs & ‘I"h&r a:{tjl;'ticfls Ltch
S AR LI BUNAR, A
~EOX/BAG = {3e /) b B{gﬁ Ao
WEIGHT = (3 Sr. a?g@f%t: ity Cofitons Lld.
—{-{_/lr_ r% \_*"‘ QUYL o7 India .'-"L'J{.':HE‘E{IFIL].I
SIGN o “iant Qi |/ON=-1220186 Hr

S WMyW B, g3 oo g s, SIS, TEAM-122016 (eRarom)

Regd. Office : fDPL-bemplex‘ Old Delhi-Gurgaon Rbad. Dundahera, Gurugram-122016 (Haryana)

Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
Website : www.idplindia.gov.in | CIN - U24231HR1961G0I003418

\
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S.S. DHAKAM KANTA

Near Jawala Mill Dundahera Distt Gurgaon (HR)

2710720294

VEHICLE No /NAME PARTY NAME

MATERIAL TIME

A 11700 Kg

.
l/
.
7 ‘iﬁ &
> = Kg A F B
L\ LW
1 RECORD WILL NOT BE AVAILABLE AFTER ONE MONTH DRIVER $ hr WA &
2y NG, & MATERIAL 1S WRITTEN ACCORTING 10 URIVER ! T A
3 E VEHICLE LEAVES THE PLATFORM WE ARE NOT RESPONSIBLE e i
ALL DISPUTES SUBJECT TO GURGADN JURISDICTION ONLY b ==t CUPERATOR'S SIGN

ZRIAOF24 21:23

SERVICE 24 HOURS

TARE WEIGHT

NET WEIGHT
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-~ We Understand, We Care. We Serve.

Synergy Waste Management Pvt. Ltd.

Ref: SWMPL/24-25/ © /. \4 ) Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

CERTIFIED THAT 103 BAGS & 225 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 5780 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 27.10.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-39-D-3724 & GATE PASS
NO: 08959, DT. 26.10.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 27.10.2024 to 29.10.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

(Details of stock is verified exclusively based upon the verification by the generator)

Ll gt el info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,
+91-11-27933382 www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085




ior

Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 26.10.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28, HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

-
S

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD, Plot No. 168, Sector-27-28,HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP/GRG/COMM/DUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further to certify that the said expired medicines have no commercial value and it
is meant only for proper disposal as per norms.

Vehicle No.: HR 39D

For Indian Drugs & Pha\l;n;rcfuticals Ltd.

o™
M
Sr. Manager, Quality Control

(DILIP KUMAR VERMA)
S¥. Manager (Quality Conitrol)
Indian Drugs & Pharmaceuticals Lid.
(A Govt. of India Undertaking)

Plant Office, Gurgaon-122016 (Hr.)

i Teia e, grerRel, TEAE-122016 (Rawm)

Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-1 22016 (Haryana)
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~— We Understand. We Care. We Serve

Synergy Waste Management Pvt. Ltd.

Ref: SWMPL/24-25/ < 51U Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

Ve

CERTIFIED THAT 160 BAGS & 220 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 6400 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD., RECEIVED ON 30.10.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-39-D-3724 & GATE PASS
NO: 08961, DT. 29.10.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 02.11.2024 to 04.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

F

(Details of stock is verified exclusively based upon the verification by the generator)

@ g info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall,

+91-11-27933381
+91-11-27933382 www.synergywastemgmt.com Sector - 10, RDhil’”Ii, New Delhi - 110085




INDIAN DRUGS & PHARMACEUTICALS LTD.
(A Government of India Undertaking)

iDPL

Gurgaon Plant
amg & ft vw Oid Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
Telefax : 0124-2455519, Phone : 0124-2340035
Website : www.idplindia.govin | CIN - U24231HR1961G0I003418
Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 29.10.2024

To,

M/s SYNERGY WASTE MANEGEMENT (P) LTD.
Plot No. 168, Sector-27-28 HUDA Industrial Area
Hisar-125044, Haryana

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

1™

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP/GRG/COMM/DRUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further certified that the said expired medicines have no commercial valu gﬁls
meant only for proper disposal as per norms. 0

Vehlc?? HI:J_Q'_:_}_{EBQD §?24:,, ~\ sOX/ [
_/“N'g. of Cases: 160Bags + 220Cartoon \ m
| “ﬂ
\ Weight: 6400 Kgs
_ | For Indian Drugé & Pharmaceuticals :
ek {ise
Q&C/ = \,:] vo?Y

Sr. Manager, Quality Control

(DILIP KUMAR VERMA)
.'Manager (Quality Conitrol)
indian Drugs & Pharmaceutica!s Ltd
(A Govt. of India Undertaking).
Piant Office, Gurgaon-122016 (Hr

Tolte Fraferd : 3¢ €. 9.ve. Py, guen Ree T ds, grersl, TeUm-122016 (Ramn)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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o W SYNERGY
& R © U P
we Understand. We Care, We Serve
Synergy Waste Management PvL. Ltd.
Ref: SWMPL./24-25/ ( -Jg Dated: 19/11/2024

INDIAN DRUGS & PHARMACEUTICALS LTD.
OLD DELHI-GURGAON ROAD, DUNDAHERA
GURUGRAM-122016.

T

DISPOSAL CERTIFICATE OF EXPIRED/DAMAGED MEDICINE

CERTIFIED THAT 110 BAGS & 205 CARTOONS OF EXPIRED / DAMAGED
MEDICINE WASTE WEIGHING 5265 KGS. FROM INDIAN DRUGS &
PHARMACEUTICALS LTD, RECEIVED ON 30.10.2024 AT OUR HISAR
PLANT, HARYANA THROUGH VECHILE NO: HR-62-9794 & GATE PASS NO:
08962, DT. 29.10.2024, HAVE BEEN INCINERATED / AUTOCLAVED /
SHREDDED AND DISPOSED OFF FROM 30.10.2024 to 02.11.2024 AS PER THE
APPLICABLE ENVIRONMENTAL RULES.

AUTHORIZED SIGNATORY

(Details of stock is verified exclusively based upon the verification by the generator)

+91-11-27933371
+91-11-27933381

info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall
+91-11-27933382

www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085 85
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| Ref No.:IDP/GRG/COMM/DRUGS DISPOSAL/01/2024 Date : 29.10.2024

To,
~ M/s SYNERGY WASTE MANEGEMENT (P) LTD.

Plot No. 168, Sector-27-28, HUDA Industrial Area
. Hisar-125044, Haryana '

Tel: 011-27933371, Mob.No. 9212310052

E mail:info@synergyworld.co.in

TO WHOM SO EVER IT MAY CONCERN

This is to certify that the consignment of expired medicine is been sent at your plant M/s
SYNERGY WASTE MANEGEMENT (P) LTD., Plot No. 168, Sector-27-28, HUDA
Industrial Area , Hisar-125044, Haryana for the “Collection, Transport, Treatment and
Disposal” of expired medicine against our tender No. IDP/GRG/COMM/DRUGS
DISPOSAL/01/2024, dated 30.05.2024 in accordance with schedule of Biomedical Waste
Management Act (Management & Handling Rules 1998) and this is to certify that the expired
medicine is being Amendment Rule 2003 thereof.

This is further certified that the said expired medicines have no commercial value and it is
meant only for proper disposal as pet norms. : \ \ . !

Vehicle No.: HR 62 9794

M\'

Sr. Manager?’&u\ality Control

(DILIP KUMAR VERMA)
» Manager (Quatity Control)

Indian Drugs & Pharmacetticals Ltd.
(A Govt. of India Undertaking)
Plant Office, Gurgaon-122016 (Hr.)

ol wrafer : o A0 .ve. e, goE Reeh 7o ds, greme, Teum-122016 (@Ramm)
Regd. Office : IDPL Complex, Old Delhi-Gurgaon Road, Dundahera, Gurugram-122016 (Haryana)
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SERVICE 24 HOURS

SERVICE 24 HOURS

S.S. DHARAM KA

-
wala Mill Dundahera Distt Gurgaon (HR)

CMPUTERISED CAPACITY 60 TONS

“ATE

2471072024 .. Ne.
VEHICLE No./NAME ooLo%7

HRGZ /9794 PARTY NAME
TIME

MATERIAL
EX/AEDICIIN

12
ZOO Kg 284/10/28 21:23

ﬂ TARE WEIGHT AV
b S X
25 Kag  24/10/28 13:10 )
- NET WEIGHT 54

S77S5 Kg 4,

1, RECORD WILL NOT BE AVAILABLE AFTER ONE MONTH

e L L L A 8 o
"l : i HE PLATFORM WE ARE NOT RESPONSIGH
ALL DISPUTES SUBJECT TO GURGADN JURISDICTION U?,T_?E SIBLE e

undahera Di
D CAPACITY 60 T

VEHICLE No/NAME PARTY NAME

MATERIAL TIME

%
et

e | 4 ALL DISPUTES BUI

n
4
2
o]
T
<
&
w
e
>
4
ui
7]

s RECORD WILL NOT BE AVAILABLE AFTER ONE MONTH &h’ Ln S
2 VEHICLE NO. & MATERIAL IS \WRITTEN ACCORDING TO DRIVER: ”,
3, ONGE THE VEHICLE LEAVES THE PLATFORM WE ARE NOT RESPONSIBLE 2
BUECT T0 GURGAON JURISDICTION ONLE ryi p 2 OPERATOR'S SIGN.

dahera Distt Gurgaon (HR)
CAPACITY 60 TONM

NATE
VEHICLE No./NAME

MATERIAL

1, RECORD WILL NOT BE HVAILABLE AFTER ONE MONTH

2 VEHICLE NO. & MATERIAL |5 WRITTEN ACCORDING 10 DRIVER.

Y CMCE THE VEMICLE LEAVES THE PLATFORM WE ARE NOT RESPONSIBLE
i im Ty £ IBEANN JURISDICTION ONLY.
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S.S. DHARAM KANTA

W Near Jawala Mill Dundahera Distt Gurgaon (HR)
COMPUTERISED CAPACITY 60 TONS

S. No.

"ATE
5 O3/1L1L/202% Q0LASSE
- VEHICLE No./NAME o PARTY NAME
HRIFE/4L6L
MATERIAL TIME

SERVICE 24 HOURS

I | 1. RECORD WILL NOIT BE AVAILABLE AFTER ONE MONTH,
2 VEMICLE NO. 8 MATERIAL IS WRITTEN ACCORDING TO DRIVER:

1 ONCE THE VEHICLE LEAVES THE PLATFORM WE ARE NOT RESPONSIBLE

4 ALL DISPUTES SUBJECT TO GURGADN JURISDICTION ONLY

e ——— e e e T o ——————— e e T e S

S.S. DHARAM KANTA

Near Jawala Mill Dundahera Distt Gurgaon (HR)
COMPUTERISED CAPACITY 60 TONS

DATE S. No.

— 03/11/202% ' Q01453

. VEHICLE No./NAME PARTY NAME

* HRSBC/ 6580 |

= MATERIAL TIME

2

=

o

8 & GROSS WEIGHT

S 05711724 17:31

14

ﬁ.

T1 1 RECORD WILL NOT BE AVAILABLE AFTER ONE MONTH DRIVER

TER APTDETING T MRIVER

S0IHdYHE

vL1GE 26666
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‘i . S.S.

Near Jawala Mill Dundahera Distt Gurgaon (HR)
COMPUTERISED CAPACITY 60 TONS

ATE

Q77 LLI202% VOL521
VEHICLE No./NAME PARTY NAME

HRALF 767G
MATERIAL TIME

AARSS Ko Q7731728 21:16 i

A~

ﬂ TARE WEIGHT %(
EHP2S Ko 07711728 15:00

/]
e L avzo xa L ke

SERVICE 24 HOURS

O —
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